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i'lr. 3^P._ 3 har ma ,,

Ths applicant uas uorking as Hssistant Surveyor af

Works (A5U) in tha office of C3E (P)^ Oamnegap. The applicant

filrjd this application aggriavad by tha Qrdsr datod 7.3,1590

by uhich his name uas omitted from the panel of regularly

appointed klU , Ha has prayed for tha grant of follouing

relief:

'• ) Tha impugnad Panel (Annsxura A.l) of 7.3.90 be

c.uas had ,

i'^eapo ndonts may be directed to conuana a frssh

Raviau DipC for r eg ular isat io n of the Promotion

of the Applicant to tha post of n3lii against

vacancias of tha year 1 979 and 1 982 to 1985 aith

cons .Luential benefits.

. .



3) D'irect ths rcspondsnts open the saaled-covcr

illegally resorted to in his cesb for im:r.Gd i::tc ly
/

giving effoct to his promotion on regular basis

uith .cons .,ucnt ia 1 bsnef its .

4) D'iroct the respondents to consider the Applicant

in the ensuing D'PC for promotion to 'the grade of

Surusyor of 'ijJorks as he is fully cualificd and

eligible thorefor in accordance uith tho extsnt

recruitment Sules,

5) Dir';ct the respondents, in che meanuhile, not

resort to reuE^rsion of the ^^ipplicant as being

• CO ntemplated,

2, The raspondents contested this application and

f ilad tha reply,

3, L-j a hauB heard to dsy another case of S-hri Jain

T h i£Vs. Union of India in OA No. 764/90 on t ha same iasu:

case is listed uith the above mentioned 3A of .•::hri o.P. Gain.

Houeuar, it is found that the case of Shri N.D. Sharma is

different in th^ respect that the sealed couar ka;jt at the

c 1me or holding or the DpC has since been o i ve n e f f c t to

after opening the seme by the respondents and the r. .,plic-nt

has also been given the benefit o-f the post of end

further to auJ a still higher post.

4. The learned counsel for the applicant argued th--t

though the next promotion for the post of turue'/or of -jrk:- ;

has b^en given to the applicsnt. ilowever, Lh-^ prjmaLion
and other benefit from the dete of his junior u^s nromob d
hps not b.'cn given. The learned coun. el for th ; apel.ic^nt
emphaticelly pressed for co ns ru'u ent ie1 relief uhicn is
prayed in Para 8.2 and 8.3 of the original application,
'̂e have considered the matter and we find it difficult
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agrcG uith ths iGarnsd counsel. The uorii 'consequential'

cannot be given an enlarged meaning than it uas the contem.

plation of the party at the time uhen the application uas

filed,. The application uas filsd in the year 1990, uhen

even the sealed cover for the post of ASU. uas not opened.

Co ns s ouentia 1;, benefits, prayed for, according to' the

learned counssl also covers for the post of SU but it is

not so, . -

.5, In vieu of the above facts this OA has bscome

infructuous, Ue give liberty to t re applicant, uho is

about to retire, to press his claim if so advised for any
benefit for the post, of Surveyor of Works (SU) according to
lau. No cost.
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